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No. 12\0F 1969

! . 5 , [28th March, 196¢]

An Act further to amend the Customs Act, 1962.

Be it enacted by Parliament in the Twentieth Year of the Republic
of India as follows:— ' '

1. (1) This Act may be called the Customs (Amondmen’c) Act, 1969,
(2) It extends to the whole of India.

(3) ‘It shall be deemed to have come 1nto force on the 3rd day of
January, 1969. .

2. After Chapter IV of the Customs Aet 1962 (hereinafter referred

to.as the pr1nc1pa1 Act), the following Chapters shall be inserted,
namely — :

‘CHAPTER IVA

DETECTION OF ILLEGALLY IMPORTED GOODS AND PRWENTION OF THE DISPOSAL
THEREOF

11A. In thig Chapter, unless the context ‘é”g_therwi'se‘ requireg,—

(a) “illegal import” means the 1mpogt of any goods in
contravention of the provisions of thxs Act” Dr any other law for
the time belng in force; %ss

(b) “intimated place” means a place mtkmatfed under _sub-
section (I), sub-section (2) or sub-section (3) as the case may
 be, of sectJ,on 1C _ : z

(c) “notiﬁed date”, in relation to goods of .any description,

ij:i-..-. means the.datewon which; the, notlﬁcatlon in %%elatlon ,to such

goods is issued under section 11B; = = 7 %

(d) “notified goods” means goods specified 1
tiop issued under section 11B:~

the notifiea-
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11B. If, having regardgito the magnitude of the illegal imiport
goods of any class or description, the Central Government is satisfied
that it is expedient in the public interest ' to take special measures
for the purpose of checking ‘t;he illegal import, circulation or disposal
of such goods, or facilitating &“ghe detection of such goods, it may, by
notification in the Official Gé%gette, specify goods of such class or
description, Y
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11C. (1) Every person who%owns, possesses or controls, on the
notified date, any notified _goods}%shall; within seven days from that
date, deliver to the proper officeria statement (in such form, in such
manner and containing such partiéulars as may be specified by rules
made in this behalf) in relation to %%16 notified goods owned, possessed
or controlled by him and the plac"g where such goods are kept or
stored. ' ot

s
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(2) Every person who acquires, 2 after the notified date, any
notified goods, shall, before making such acquisition, deliver to the
proper officer an intimation containinz"'g the particulars of the place
where such goods are proposed to bg kept or stored after such
acquisition and shall, immediately on s‘uch acquisition, deliver to the
proper officer a statement (in such fox%n, in such manner and con-
taining ‘such particulars as may be spécified by rules made in this
behalf) in relation to the notified goods%acquired by him:

o -
Provided that a person who has deliyered a statement, whether
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under sub-section (1) or sub-section (2)g in relation to any notified
goods, owned, possessed, controlled or ac@ired by him, shall not be.

required to deliver .any further statementiin relation to any notified

goods acquired by. him, after -the date of %elivery of the said state-

ment, so- long as the neotified goods so acquﬁ_{ped are kept or stored at
the intimated place.

e

(3) If any person intends to shift any nc;%iﬁed goods to any place
other than the intimated place, he shall, ﬁtgfore taking out such
goods from the intimated place, deliver to%the proper officer an
intimation containing the particulars of the -pl%ce to which such goods

are proposed to be shifted.

%
%
%
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“4) No person shall, after the expiry ofL
notified date, keep or store any notified goods &
the intimated place. '

ven days from the
ly place other than

(5) Where any notified goods have been spld or transferred,
such goods shall not be taken from one place tof?nqther unless they
are accompanied by the voucher referred to in sé%ctibn 11F.

st

(6) Noﬁ_'rgot_;iﬁed_ goods (other than those Whi%é;h have been sold-

or transferred) shall be taken from one place to ahother unless they
are accompanied by a transport voucher (in such form and contain-

“ng such particulars as may be specified by rules miaiie‘ in this behalf)

prepared by the persons owning, possessing or contréllingfsmh goods,
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Precau~ o Ep No person shall acquire (except by gift or succession, from .
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gzntii:gn any other individual in India), after the notlﬁed date, any notified

by persons.. goo‘ds—-

i%%iu;;?g - (1,) unless such goods are accompanied by,—

goods. % (a) the vougher referred to in section 11F or the memo-
randum referred to in sub-section (2) of section 11G, as the
case may be, or

(b) in the case of a person who has himself imported

any gqods, any evidence showing clearance of such goods by
the Customs Authorities; and \
(ii) unless he has taken, before acquiring such goeds from

a person other than a dealer having a fixed place of business,

such reasonable steps as may be specified by rules made in this

behalf, to ensure that the goods so acquired by him are not goods
which have béen illegally imported. ;
Persons . 11E, (1) Every ':‘Qerson;who, on or after the notified date, owns,
possessing possesses, confrols or . acquires any notified goods shall maintain (in
notified such form and in such manner as may be specified by rules made in
goods to  °  {hjs hehalf) a true and complete account of such goods and shall, as
maintain :

accounts, .. . often as he acquires or parts with any notified goods, make an entry
: ' in the gaid account in relation to such acqumition or parting with,
and shall also state therein the part1culars of the person from whom
such goods have been acqulred or in whose favour such goods have
been parted with, as the case may be, and such account shall be
. kept, along with the'goodsf at the place of storage of the notified

' goods to which such accmnts relate:

Provided that it shall, not be necessary to mamtam _separately
accounts in the form and manner specified by rules made in thu.
behalf in the case of a personiwho is already maintaining accounts
which contain the particulars speelﬁed by the said rules. .

(2) Every person who owns, possesses qr controls any notified

. goods and ‘who uses arty such goods for the manufacture of any
other goods, shall maintain (in such form, in such manner and
containing sweh particulars as may be specified by rules made in this -
_behalf) a true and complete accofint of the notified goods so used
by him and shall keep such account at the intimated place.

Sale, ete., 11F. On and from the notified date no person shall sell or other-
of notified wise transfer any notified goods, unless every transactmn in relation
goodstobe 1, the 'gale or transfer of such goods is evidenced by a voucher in
evidenced

by veu. . such form and containing such partlculars as may be specified by
" chaors, A rules made in this behal{ ’%;,

Sectione ‘ C11G. (1Y Nothmg 1n sections 11C, 11E and llF shall apply to any
11C, 118~ notified goods which are——

ang 11F E:

“;’t :: ap-;.. -« (@) in personal use of the persoh by Whom they are owned
505; ds in SRR possessed or controlled or : _

personal o

use. S (b) kept in the res1dent1al premlses of & person for his

_personal use. , 1 \
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(2) If any per§gn who is #n possession of any notlﬁed goods
referred to in sub- -section (1), sells, or otherwise transfers for a
valuable consideration} any such goods, he shall issue to the purchaser
_or transferee, as the cise may be, a memorandum containing such
particulars as may be speciﬁed by riles made in this behalf and no
such goods shall be taken from one place to another unless they are
accompanied by the sa1d\i memorandum,

"""l

CHAPTER IVB ~ ~ '~ =~

PREVENTION OR DETECTI@N OF ILLEGAL EXPORT OF GOODS

11H. In this Chapter, unless the context otherwise requlres— :?:nﬁzlo
(a) “illegal export” means the export of any goods in eontra-
vention of the provisions @f this Act or any other law for the
time being in force; é
» (b) “intimated place” means a place intimated under sub-
section (1), sub-section (2) or sub-section (3), as the case may
be, of section 11J; ;

(c) “specified area” maludé’s the Indian customs waters, and
such inland area, not exceedmg}one hundred kilometres in width
from any coast or other border of India, as the Central Govern-
ment may, having regard to the', vulnerability of that area to

‘smuggling, by notification in the @fﬁmal Ga@e’cte spec1fy in this
behalf: - %

Provided that where a part of‘% any village, town or city
talls within a specified area, the whole of such village, town or
c1ty shall, notwithstanding that the vgwhole ‘of it is not within
one hundred kilometres from any coast or other border of India, .

' be deemed to be included in such specﬁed area;

.(d) - “specified date”, in relation to %pemﬁed goods, meéans the
date on which any not1ﬁcat1on is lssue“ii under section 11-I in
relation to those goods in any s*peclﬁed%area, '

(e) “spemﬁed goods” means goods o% any description gpeci-
fied in the notification issued under sect1ég) 11-T in relatlon
specified area. i %g__ SR

. 11-1. If, having regard to the magnitude ofgythe illegal export of Power of

goods of any class or description, the Central "Gévernment is satisfieq Central

that it is expedient in the public interest to ta %ie special measures izgir::
for the purpose of checking the illegal exportior facilitating the specify.

b9

detection of goods which -are likely to be 111egall%r exported, it may, goods. ! . :

by notification in the Official Gazette, specify gooags of such class or
description.

e

11J. (1) Every person wio owns, possesses or controls, on fHe Persons
Specified date, any specified goods, the market} price of which possessing

exceeds fifteen thousand rupees shall, within severi days from that :%Zf;ge&
date, deliver to the proper officer an 1ntimationg containing the intimate

* particulars of the place -where such goods are kept &ir store'd w1thm the place
the specified area, . N N N e SN 75 of storage.
' A Geddaed e Mol el . % Soste e etc.
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@) Every person who acquires (within the specified érea),
after the specified date, any specified goods,— '

(%) tHg market price of which, or

Ce () the market price of which together with the - market
: price of any. specified goods of the same class or description, if
any, owned, possessed or controlled by him on the date of such
acquisition, :

i
exceeds fifteen thé;usand rupees shall, before making such acquisi-
tion, deliver to thi—; proper officer an intimation containing the
particulars of the place where such goods are proposed to be kept
or stored after suchacquisition:

[ Provided that a p‘@son who has delivered an intimation, whether
under sub-section (I)‘or sub-section (2), in relation to any specified
{7! goods, owned, possessed, controlled or acquired by him, shall not be
;- Trequired to deliver .arfy further intimation so long as the specified
] goods are kept or stored at the intimated place.

(3) If any person ilitends to shift any specified goods to which
sub-section (I) or sub-section (2) applies, to any place other than
the intimated place, he sﬁall, before taking out such goods from the

t  intimated place, deliver ta the proper officer an intimation contain-
¢ ing the particulars of thé place. to which such goods are proposed
i to be shifted. Yo

b " (4) No person shall 'afégr the expiry of seven days from the
‘ specified date, keep or store: any specified goods to which sub-sec-
tion (I) or sub-section (2) é{pplies, at any place other than the

¢ intimated place. i

T 11K. (1) No specified goods shall be transported from, into or

' within any specified area or loaded on any animal or conveyance in
such area, unless they are accompanied by a transport voucher (in
such form and containing such ﬁarticulars as may be specified by -

¥ rules made in this behalf) prep.afé,éd by the person owning, possess-

. ing, controlling or selling such, gopds: '

. Provided that no transport voucher shall be necessary for the
fransp‘ort, within a village, town ori city, of any specified goods the
market price 6f which, on the date' of transport, does not exceed
one thousand rupees.

(2) Notwithstanding anything contained in sub-section (1),
i where the Central Government, after ¢onsidering the nature of any
‘ specified goods, the time, mode, route and the market price of the
. . goods intended to be transported. the purpose of the transportation
*  and the vulnerability of the specified area with regard to the -illegal
{  export of such goods, is satisfied that it is expedient in the public
interest so to do, it may,— . 4

(i) by notification in the Official Gazette, specify goods  of
such class or description and of a market price exceeding such

. sum as that Government may notify; and different sums in
 relation to the specified goods of the same class or description,
or different classes or descriptions, may be notified for the same

specified area or for diﬁeren't specified areas, and
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—

(i2) dJrf%t that no pérson shall transport any goods so
specified unlggss the transport voucher in relation to them has
been countersi %fned by the proper officer. ,

11L. (D) E’verﬁ person who, on or after the specified date, owns,
possesses or controls within a spec1ﬁed ‘area, any specified goods of
a market price excéedmg fifteen thousand rupees, shall maintain
(in such form and 1m such manner ag may be specified by rules made
in this behalf) a true% and complete account of such goods and shall,
as often as he acqulre‘s or parts with any specified goods, make an
entry in the said accoqnt in relation to such acquisition or parting
with, and shall also s‘ca‘?e therein the particulars -of the person from
whom such goods have been acquired or in whose favour such goods
have been parted with, &s the case may be, and such account shall
be kept, along with the goods at the place of storage of the specified
goods to which such accounts relate:

33 -

Persons
possessing
specified
goads to
maintain
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Provided that it shah .not be necessary to maintain separately '

accounts in the form and manner specified by rules made in this
behalf in the case of a person who is already maintaining accounts
which contain the partlcular‘s specified by the said rules.

(2) Every person, who oWns, possesses OF controls any specified
goods to which, the prov1s1ons 3of sub-section (I). apply, and who uses

' . any such, goods for the manuﬁacture of any other goods, shall main-

tain (1n such form, in such m@nner and containing.such particulars

.as may be spe(:lﬁed by rules ma(ge in this behalf) a true and coinplete

‘at the time of such ‘vetfification, itt

account of the specified gpods 30, used by him and shal]l keep such

account at the intimated place,

(3) If at.any time; on. a verlfxcatlon made by a proper officer, it
is found that any specified goodss;owned possessed "or controlled by
a person are lesser in quantity tha"i__ the stock of such goods as shown.
the accounts referred to in sub-.
section (1), read with the accountsi referred to in sub-section (3) it
shall be presumed, unless the cmﬁary is proved, that such goods,
to the extent that they:-are lesser t?ban the stock shown in the said
accounts, have been illegally exported and that the person owning,

posscssmg or controlling such goods: has been concerned with the
illegal export thereof. ;»;

11M. Except where he receives payment by cheque drawn by the.Steps

purchaser, every person who sells or%themmse transfers W]tlhln any o be

specified area, any specified goods, sh%ll obtain, on his copy Qf the
sale or transfer voucher, the signature §gnd full postal address of the
person to whom such sale or transfer is %ade and shall also take suc
other reasonable steps as may be spe@;ﬁed by rules made in this
behalf to satisfy himself as to the 1denfgty of the purchaser or the

. transferee, as the .case may be, and if %ﬂer an inquiry made by a

proper officer, it is found that the purchaser or the transferee, as the
case may be, is not either readily traceablé or is a fictitious person, it
shall be presumed, unless the contrary is p%‘oved that such goods have
been illegally exported and the person w?ho had sold or otherwise
transferred such goods had been concernedhn such illegal export:

Provided that nothing in this section Shall apply to petty sales
of any specified goods if the ag gregate marl{et price thalned by such

50 Law—7, ! _ I SN
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* petty sales, madé in the c',urse of a day, does not exceed two
thousand and five hundred rypees.

Explanation—In this se F;ion “petty sale” means a sale at a price
. which does not exceed one thousand rupees.
c-HAisTEﬂR e
PowEr TO EXEMPT FROM THE PROVISIONS OF CHAPTERS IVA AND TVB

Power to_ 11N, If the Central Goves inment is satlsﬁed that it is necessary
exempt, in the public interest so to dof; it may, by notification in the Official
~ Gazette, exempt generally, either absolutely or subject to such condi-
tions as may be specified in the notification, goods of any class or
description from all or any oi the prov151ons of Chapter IVA or
Chapter VB, : : g
| Insertion . 3, After section 106 of the prme ipal Act, the following section shall
:icfclii: be inserted, namely:— '
108A. Lo ig
Power to -, .. “106A. Any proper officer iauthorlsed in this. behalf by the-
inspect, Collector of Customs may, for thie purpose of ascertaining whether
or not the requirements of this Agt have been complied with, at any
reasonable time, enter- any place’ ;ntlmated under Chapter IVA or
- Chapter IVB, as the case may be, amd  inspect’ the goods kept or
" stored thereln and Tequire any per%on found. therein, who is for the
%" time being in charge thereof, to pro'duce to him . for his inspection
" the accounts maintained under thé said Chapter VA or - Chapter
" IVB, as the case may be, and to fu’i‘nlsh to. him such other 1nforma-
tion as he may reasonably requxre’z for the purpose of ascertaining
whether or not such.goods have beén 1llegally lmported exported or
are likely to be 111ega11y exported : ' x
Amend- 4. In sectlon 111 of the prlnelpal Acz" affqer'f.oglause (o'), the foﬂowing
ment of  clayge shall ‘be inserted, namely:— . . e :
, section : .
uL “(p) any notified goods in relaﬁlon "to” which any prowsmns of
f‘hapter IVA or of any rule made under this' Act for carrylng out the
purposes of that Chapter have been eontravened "o
Amend- 5 In section 113 of the prlnmpal Act }afte1 clause : (k), (the followmg
ment of clause shall be inserted, namely: — L
section. .. .-
113, “@ any spécified goods in relat1 n to Whlch any prov1s1ons of

Chapter IVB or of any rule made under this Act for carrying out the
~.si 7 purposes. of that Chapter have been Qontravened P,
Ariend-

- 6. In section 159 of the principal Act, aﬁter the figures “11” the figures
iirgog . and letters, “11B, 11H, 111, 11K, 11N” shan be mserted

. e T (1) The Customs (Amendment) Ordmance 1969 is hereby repeal-
an ed”

i LA R
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(2) Notw:lthstandmg such repeal, anythlgng done or any action taken
- under the principal Act, as amended by the said Ordinance, shall be
deemed .to have been done or taken under*the corresponding provisions

- of the prmmpa] Act as amended by this Act

1 of 1969, -



